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16.12} hrs.

MYSORE BUDGET, 1971-72—~GENERAL
DISCUSSION, DEMANDS FOR GRANTS
ON ACCOUNT (MYSORE), 1971-72 AND
DEMANDS* FOR SUPPLEMENTARY
GRANTS, (MYSORE), 1970-71.

MR. DEPUTY SPEAKER : We will try
to finish the/Mysorc Budget discussion in one
hour. After that we will take up the West
Bengal budget, I request the hon. Members
to be very brief in their observations.

DeMaND No. 1—4—TAXES oN
IncoMme otirR THAN CORPORATION
Tax

MR. DEPUTY-SPEAKFR :

moved :

Motion

“That a sum not exceeding Rs. 3,46,00!}
be granted to the Prewident out of the
Consolidated Fund of the State of
Mysore, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1972,
in respect of ‘Taxes on Incomc other
than Corporation Tax." "

DEMAND No. 2--9— LAND REVENUR

MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum not exceeding Rs.

1,73,70,00) be granted to the President
out of the Consolidated Fund of the
State of Mysore, on account, for or
towards defraying the charges during the
year ending on the 2ist day of Maich,
1972, in respect of ‘Land Revenue.” ™

D&ManD No, 3—10 —STATE Exciss
DuriLs

MR. DEPUTY-SPEAKER
moved :

Motion

“That a sum not exceeding Rs. 51,99,500
be granted to the President out of the
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Consolidated Fund of the State of
Mysore, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1972,
in respect of ‘State Excise Duties.” "

DEMAND No. 4—11—TAXES ON
VIHICLES

MR.
moved *

DEPUTY-SPEAKER : Motion

“That a sum not exceeding Ras. 9,9¢,500
be granted to the President ou of th:
Consolidated Fund ot the Siate of
Mysore, on account, for or rowards
defraymng the charges during the year
ending on the 31st day of Muaich, 1972,
in respect ol *Taxes on Vehicles,” ™

DrMAND NO 5-12--SA1F8 TAX

MR.
moved :

DEPUTY-SPLAKER ; Motion

“That a sum not exceeding Rs. 42,16,500
be granted to the President out of the
Consohdated Fund of the State of
Mysore, on account, for or towards
defraying the charges during the year
ending on the 3Ist day of March, 1972,
in respect of ‘Sales Tax." ™

DLMAND No. 6—13—OTHER TAXES AND
Durties

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum not exceeding Rs. 6,77,000
be granted to the President out of the
Consolidated Fund of the State of
Mysore, on ac.ount, for or fowards
defiaying the charges during the year
ending on th2 31st day of March, 1972,
in respect of ‘Other Taxes and
Duties.'

DemanD No. 7—14—ST1AMPS

MR. DEPUTY-SPEAKER: Motion

moved :

e p——

*Moved with the recommendation of the President.
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“That a sum not exceeding Rs 7,18,500 DeMAND NO 11—21 —ADMINISTRATION

be granted to the Premdent out of the
Consolidated Fund of the State of
Mysore, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1972,
tn respect of ‘Stamps,” ™

DiMAND NoO. 8-- | 5—~REGISTRATION
FELs

MR DLPUIY-SPLAKER Motion

moved ;

‘That 4 sum not cxceeding Rs 12,38,500
be gianted to the President out of the
Consohidated Tund of the State of
Myvsore, on account, for or towards
dcfraying the charges during the year
ending on the 3ist day of Marich, 1972,
in respect of ‘Registration Fees® ™

DEMAND No. 9—- 18 -PARLIAMI NT,
S1AT:/UNION TIRRITORY
LEGISLATURL

MR DEPUTY-SPLAKER Motion

moved

“That a sum not exceeding Rs 37,07,500
be granted to the President out of the
Consohdated Fund of the State of
Mysore, on account, for or towards
defraying the charges during the year
ending on the 3ist day of Maich, 1972,
in respect of ‘Parhament, State/Union
Ternitory Legislature * ™

DeMAND No. 10—19—~GeNIRAL

ADMINISTRATION
MR. DEPUTY-SPEAKIR Motion
moved :
“That a sum not cxcceding Rs

1,80,45,000 be gianted to the President
out of the Consolidated Fund of the
State of Mysote, on account, fcr or
tonards defraying the charges during
the year ending on the 3ist day of
March, 1972, in respect of ‘General
Administration * "

OF Jus1ICE

MR  DEPUTY-SPLAKER °* Motion

mowed

“That a sum not exceeding Rs 63,56,500
be granted to the President out of the
Consolidated Fund of the State of
Mysore, on account, for or towards
defraying the chaiges during the year
ending on the 31st day of March, 1972,
m  respect of C‘Administration  of
Justice™ ™

DeManNDd No. 12 -22—JaA1Ls

MR  DEPUTY-SPCAKLR Motion

moved

“That 2 sum not excceding Rs 36,22,000
be granted to the President out of the
Consohdated Fund of the State of
Mysore, on account, for or towards
defraytng the charges during the year
ending on the 31st day of March, 1972,
i respect of Jails ' "'

DrManp No 13 -23-—-Poricr

MR DEPUTY-SPFAKER Motion

moved

“That a4 sum not exceeding Rs
3,31,93,500 be granted to the President
out of the Consohdated Fund of the
State of Mysoie, on account, for or
fowards defraying the charges during the
year ending on the 31st day of Maich,
1972, 1n 1espect of ‘Police *

DeMAND No 14 25~ SUPPLIES
AND DisP0sSALS

MR  DEPUTY SPLAKER Motion

moved

“That @ sum not exceeding Rs 1,16,500
be granted to the President out of the
Consolidated Fund of the State of
Mjsore, on accouwnt, for or towards
detraying the chaiges duining the year
ending on the 31st day of March, 1972,
in respect of ‘Supphes and Disposals® ”
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DeMAND No. 15 -26—MISCELLANEOUS
DEPARTMENTS

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs. 82,86,000
be granted to the President out of the
Consolidated Fund of the Statc of
Mysore, on account, Jor or towads
defraying the charges during the year
ending on the 31st day of March, 1972,
in respect of ‘Miscelluncous Depart-
ments,’ "

DemManD No 16—27—Scu NTiric
DEPARTMENTS

MR. Motion

moved :

DEPUTY-SPEAKFR :

“That a sum not excceding Rs. 18,55,000
be granted to the President out of the
Consolidated Fund of the State of
Mysore, on account, for or towards
defraying the charges during the year
conding on the 3lst day of March, 1972,
in respect of ‘Scientific Departments.” ™

DEMAND No. 17—-28-~EnuCATION

MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum not exceeding Rs.

18,94,34,500 be granted to the President
out of the Consolidated Fund of the
State of Mysore, on account, fur or
towards defraying the charges during the
year ending on the 3Ist day of March,
1972, in respect of “Education.” ™

DeMAND No. 18—29- Mebicar,
30—PusLic HFALTH AND 30A—
FaMmiLy PLANNING

MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum not exceeding Rs.

6,50,76,000 be granted 1o the President
out of the Consolidated Fund of the
State of Mysore, on account, for or
towards defraying the charges during the
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year ending on the 3ist day of March,
1972, in respect of ‘Medical, 30 Public
Health and 20A Family Planning.’ **

DeMAND No  20-31—AGRICULTURE

MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum not exceeding Rs.

4,16,32,500 be granted to the President
out of the Consolidated Fund of the
State of Mysore, on account, for or
towards defraying the charges duting the
ycar ending on the 31st day of Maich,
1972, in respect of ‘Agriculture '

DemanND No  21—-32— RuraL
DEVELOPMENT

MR,
moved :

DEPUTY-SPEAKER : Motion

“That a sum not exceeding Rs. 87,08,000
be granted to the President out of the
Consohdaled ITund of the State of
Mysore, on account, fuor or itowards
defraying the charges during the year
endmg on the 31st day of March, 1972,
in tespect of ‘Rural Development,”

DimManp No 22 33— ANIMAL
HuSBANDRY

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a sum not exceeding Rs. 90,65,500
be granted 1o the President out of the
Consolidated Fund of the State of Mysore,
on account, for or towards defraying
the charges during the vear ending on
the 31st day of March, 1972, in respect of
‘Animal Husband:iy.” ”

DeMAND No. 23--34-—Co-
OPERATION

MR.
moved :

DEPUTY-SPEAKER : Motion

“That a sum not exceeding Rs. 1,20,67,L00
be granted to the President out of the
Consolidated Fund of the State of Mysore,
on account, for or towards defraying
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the charges during the year ending on
the 31st day of March, 1972, in respect
of *Co-operation.’

DemMaAnND No. 24—35
INDUSTRIES

MR. DEPUTY-SPEAKER :

moved :

Motion

“That a sum not cxceeding Rs. 5,30,07,500
be granted to the President out of the
Consolidated Fund of the State of Mysore,
on account, for or towards defraying
the charges during the year cnding on
the 3Ist day of March, 1972, in respect
of *Industries’.”

DEMAND NO. 25-=3.7 COMMUNITY

DEVILOPMINT PROJFOTS. NATIONAL

Ex1rNsION StRVICE AND [OCAL
DivirtorM: NI WORKS

MR.
moved :

DEPUTY-SPEAKER : Motion

““That a sum not excecding Rs. 1,88,09,500
be granted to the President out of the
Consolidated Fund of the State of Mysore,
on acconnt, for or towards defraying
the charges during the year ending on
the 31st day of March, 1972, in respect
of *Community Development Projects,
National [Lxtcnsion Service and Local
Development Works'.

DeEMAND No. 26—38 LABOUR AND

EMPLOYMENT
MR. DFEPUTY-SPEAKER : Motion
moved ;
“That a sum not exceeding Rs.

47,74,500 be granted to the President out
of the Consolidated Fund of the Stare
of Mysore, on account, for or towards
defraying the charges during the year
ending on the 31 day of March, 1972, in
respect of ‘Labour and Employment®.”

DEMAND No  27--39 MISCELLANIOUS,
Social. AND DEVELOPMENTAL
ORGANISATIONS

MR. DEPUTY-SPEAKER :
Moved ;

Motion
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“That a sum not exceeding Rs.
3,24,36,500 be granted to the President
out of the Consolidated Fund of the
State of Mysore on account, for or
towards deftaying the charges during
the year ending on the 3lst day of
March, 1972, in respect of ‘Miscellaneous,
Social and Developmental Organi-

(1]

sations’,

DeMAND NoO. 29—43  IRRIGATION,
NAVIGATION, EMBANKMENT AND
DRAINAGE WORKS

(COMMERCIAL)
MR. DIPUTY-SPFAKER :  Moltion
moved
“That a sum nmnol ecxceeding Rs.

4.73,52,000 be granted to the President
out of the Consolidated Fund of the
State of Mysorc, on account, for or
tonards defraying the charges during
the year ending on the 3Ist day of
March, 1972, in respect of ‘Irrigation,
Navigation, Embankment and Drainage
Works (Commercial)’."™

DeEmMAND No. 30—14 IRRIGATION,
NAVIGATION, EMBANKMENT AND
D2AINAGE WORKS (NON-
COMMERCIAL)

MR. DEPUTY-SPEAKER : Motion
moved :
“That a sum not exceeding Rs.

1,37,95,000 be granted to the President
out of the Consolidated Fund of the
State of Mysore, on account, for or
towards dcfraying the charges during
the ycar cnding on the 3ist day of
March, 1972, in respect of ‘Irrigation,
Navigation Embankment and Drainage
Works (Non-Commercial)."

DLMAND No. 30—48 CAPrITAL oOUT-
LAY ON IRRIGATION, NAVIGATION,
EMBANKMENT AND DRAIN-
AGE WORKS

MR. DEPUTY-SPEAKER :
moved :

Motion
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[Mr. Deputy Speaker| DeMaAND No. 3 '—64 FAMINE RELIEF

“That a sum not exceeding Rs.
87,00,000 be granted to the President
out of the Consolidated Fund of the
State of Mysore, on account for or
towards defraying the charges during
the year ending on the 3Ist day of
March, 1972, in respet of “Capital out-
lay on Irrigation, Navigation, Embank-
ment and Drainage Woiks" ™

MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding Rs,
1,19,69,000 bc granted to the President
out of the Consolidated Fund of the
State of Mysore, on account, for o
towards defraying the charges during
the yeat cnding on the 3Ist day of
March, 1972, in respect of ‘Famine

DeEManDd No 31--50 Pupric WORKS Relicf* ™

MR. DIPUTY-SPFAKER
moved :

Motion  DimMaND No. 3465 PLNSIONS AND

OTHIR RiTIRFMINT BINEEITS

“That a sum not excceding Rs,

11.40'54‘5{1) be gnmted to the President MR. DEPUTY-SPI AKER : Motion

out of the Consolidated Fund of the ™Moved-

State of Mysore, on accourt, for or
towards defraying the charges during
the year cnding the yecar ending on the
3ist day of March, 1972, in 1espect of
‘Public Works'.”

DEMAND N0, 31A—352 CaPiTA! OUT-

1AY ON PUBLIC WORKS

MR. DFPUTY-SPLAKFR : Motion

moved :

“That a sum not cxceeding Rs.
1,70,83,500 be granted to the President
out of the Consohidated Fund of the
State of Mysore, on account, for or
towards defraymng the charges during
the year ending on the 3lst day of
March, 1972, in respect of ‘Capital out-

lay on Public Works®,

DLMAND Nu. 32—53 PORTS AND
PILOTAGE

“That a sum not exceeding Rs
1,77 34,000 be granted to the President
out of the Consolidated Fund of the
State of Mysore, on account, for or
towards defraymng the charges during
the year ending on the 3ist day of
Maich, 1972, in iespect of ‘Pensions
and Other Retirement Benefits™.”

DimAND No, 35—66 TERRITORIAL

AND POLITICAT PENSIONS

MR. DEPUTY-SPEAKER : Motion

moved -

“That a sum not exceeding Rs. 48,500
be granted to the President out of the
Consolidated Fund of the State of
Mysore, on account, for ortowards
defraying the charges during the year
ending on the 3Ist day of Maich, 1972,
in respect of ‘Territonal and Political
Pensions",”

DrFmAND N0 36—67 Privy Pursrs
AND ALLCWANCES OF INDIAN
RULCRS

MR. DEPUTY-SPEAKFR ., Motion
moved :

“That a sum not exceeding Rs.
4,30,500 be granted to the President MR. DEPUTY-SPFAKER
out of the Consolidated Fund of the moved :

Motion

State of Mysore, on account, for or
towards defraying the charges during
the year ending on the 3ist day of
March, 1972, in respect of ‘Ports and
Pilotage'.”

“That a sum not exceeding Rs. 5,000
be granted to the President out of the
Consolidated Fund of the State of
Mysore, on account, for or towardy
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defraying the charges during the year
onding on the 31st day of March, 1972,
m respect of ‘Privy Purses and
Allowances of Indian Rulers’.”

DemaNp No 37— 68 STATIONERY
AND PRINTING

MR. DEPUTY-SPEAKER : Motion

moved :

“That a sum not exceeding Rs  56,35,000
be granted to the Prewtdent out of the
Consolidated Tund of i{he State of
Muysote, on account, for or towards
detraving the charges the duung the year
ending on the st day of March, 1972,
in respect of *Stationery and Printing” ™

Dimann No. 38 =70 Forist

MR DEPUTY-SPLAKLR : Motion
moved
“That a <um not exceeding Rs

2,84,86,500 be granted to the Piesident
out of the Comsohdated Fund of the
State of Mysore, on account, for or
towards dcfiaying the charges during
the year cnding on the 3lst day of
March, 1972, 1n respect of ‘Forest’."”

DiMAND No 3971 MISCr11 ANIOUS

MR. DEPUTY-SPI AKFR Motion
moved :
“That a sum not exceeding Rs

4,08,91,500 be granted to the President
out of the Consohidated Fund of the
State of Mysore, on account. for or
towards defraying the charges during
the year ending on the 3ist day of
March, 1972, in respect of ‘Mis-
cellaneous’."”

DemManDp No. 40—~72 COMMUTATION

OF PrNSIONS
MR. DEPUTY-SPEAKER Motion
moved :
“That a sum not excceding Rs.

0,64,500 be granted to the President
out of the Consolidated Fund of the
State of Mysore, on account, for or
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fowards defraying the charges during
the yeat ending on the 31st day of
March, 1972, in respect of ‘Commutation
of Pensions'.”

Drmanp No. 41-76 OTtHER Mis-
Cri LANTOUS COMPENSATIONS
AND ASSIGNMINTS

MR. DEPUTY-SPEAKER Motion
moved.
‘That a swum not exceeding Rs.

59,33,500/- be granted to the President
out of jhe Consohdated Fund of the
State of Mysoie, on account, for or
touwards defraying the charges during
the year ending on the 3lst day of
March, 1972, in respect of ‘Other Mis-
cellancous Compensations and

L]

Assignments’,

Dimann  No, 42—92 PAYMENT OF
COMPI NSATION 10 LANDHOLDERS,
ITC ON THL ABOLITION OF
ZAMINDART SYSTEM

MR  DCPUTY-SPEAKIR Motion
moved
“That a sum not exceeding Rs,

8,08,500/- be granted to the President
out of the Consolidated Fund of the
State of Mysore, on account, for or
towards defraymng the charges during
the vyear ending on the 3lst day of
March, 1972, 1n respect of ‘payment of
Compensation to Landholders, etc. on
the Abolition of Zamindari System’.”

DiMAND No 4394 Caritar Out-
LAY ON IMPROVEMENT OF PUBLIC
HeatiTd
Motion

MR. DEPUTY-SPFAKER :

moved :

“That a sum not excpeding Rs.
39,47,000/- be granted to the President
out of the Consulidated Fund of the
State of Mysore, on account, for or
towards defraying the charges during the
year endmmg on the 31st day of March,
1972, in respect of ‘Capital Outlay on
Improvement of Public Health',”
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DEMAND No. 44—96 CAPITAL OUTLAY
ON INDUSTRIAL AND ECONOMIC

DEVELOPMENT

DEMAND No. 47—101 CapiTaL QuUT-
LAY ON ELECTRICITY SCHEMES

MR. DEPUTY-SPEAKER :
Motion moved :

Motion

MR. DEPUTY-SPEAKER
moved : .
“That a sum not exceeding Rs. 8,33,500/-
be granted to the President out of the
Consolidated Fund of the State of

“That a sum not exceeding Rs.
3,40,80,500/- be granted to the President

out of the Consolidated Fund of the
State of Mysore, on account, for or
towards defraying the chaiges during
the year ending on the 3lst day of

Mysore, on account, for or towards
defraying the charges during the year
ending on the 3l<t day of March, 1972,
in respect of Capital *Outlay on Flectri-

March, 1972, in respect of ‘Capital Out-
lay on Industrial and Econmomic Deve-

(R1]

lopment’,

city Schemes’.”

DrMann No. 48 —103 Cartrar Qur-
1 AY ON PuBiic WORKS
DEMAND No. 45--99 CapiTAL OUTLAY
ON IRRIGATION, NAVIGATION, EM- MR.
BANKMENT AND DRAINAGT moved :
WORKS (COMMERCIAL)

DFPUTY-SPFAKER Motion

“That a sum not cxcecding Rs.

MR. DFPUTY-SPEAKER Motion 1,38,95,500 - be granted to the President
moved : out of the Consolidated fund of the
Sta ¢ of Mysore, on account, for or

“That a sum not exceeding Rs. towards defraying the charges during

thc year ending on the 3Ist day of
March, 1972, in respect of ‘Capital
Outlay on Public Worksy’.™

9,79,50,000/- be granted to the President
out of the Consolidated Fund of the
State of Mysore, on account, for or
towards dcfraying the charges duiing
the year ending on the 3ist day of
March, 1972, in respect of ‘Capital
Outlay on Irrigation, Navigation, Em-
bankment and Drainage Works

L]

(Commercial)’.

DiMAND No. 50—110 CAriTAL
OuiLAY ON Poris

MR, DEPUTY-SPCAKER :
moved :

Motion

“That a sum not exceeding Rs. 16,65,500/-
be granted to the President out of the
Consolidated Fund of the State of Mysore,
on account, for or lowards defraying
the charges during the year ending (on
the 31st day of March, 1972, in respect

DemanD No. 46—-100 Caerrar Our-
LAY ON IRRIGATION, NAVIGATION,
EMBANKMENT AND DRAINAGE
WORKS (NON-COMMERCIAL)

m:dk—. DEPUTY-SPEAKER Motion of “Capital Outlay on Ports: "
“That a sam not exceeding Rs. DrManD  No. 50A—114 CariTAL

OuTLAY ON ROAD AND WATER

31,33,500/- be granted to the President TRANSPORT SCHEMES

out of the Consolidated Fund of the State
of Mysore, on account, for or
towards defraying the charges during MR. DEPUTY-SPEAKER : Motion
the year ending on the 3lst day of moved :

March, 1972, in respect of ‘Capital
Outlay on Irrigation, Navigation, Em-
bankment and Drainage Works (Non-
Commercial)”.”

“‘That a sum not exceeding Rs. 1,67,000(-
be granted to the President out of the
Consolidated Fund of the State of
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Mysore, ont account, for or towards
defraying the charges during the year
ending on the 3ist day of March, 1972,
in respect of *Capital Outlay on Road
and Water Transport Schemes’

DEMAND No. 51—119 CapiTAL
OuTiAY ON FOR1$TS

MR DEPUTY SPEAKLR  Motion

moved

“1 hat a sum not exceceding Rs 14,00 000/~
be gianted to the Presuident out of the
C onsolhidated I und of the State of Mysore,
on account for or towards duraying
the chaiges duning the yeat ending on
the 31st day of March, 1972, n respect
of ‘Capital Outlay on Forests °*

DiMAND NO 52—120 PAyMINT
ofF ComMuIrn VAarul ol
PiNsiON

MR DLPUTY SPCAKFR  Motion

moved

“That a sum not excecding Ry 8,96,000 -
be granted to the President out of the
Consohidated Iund of the State of
Mysore, on account, for or towards
defraying the chaiges duiing the year
ending on the 3ist day of March, 1972,
o respect of ‘Payment of Commuted
Value of Pension

Dimanp No 53 124 Carna
QuiLAY ON Sc HiMES 01 GOVERN-
MINT TRADING

MR. DEPUTY-SPEAKER Motion

moved -

“That a sumn not exceeding Rs 6,94 99,000/-
be granied to the President out of the
Consolidated Fund of the 5tate of
Mysote, on account, for or iovwards
defraying the charges during the yeac
endiog on the 3lst day of March, 1972,
in respect of “Caprtal Outfay on Schemes

LR 1

of Government Trading’,
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DrMAND No. 54—Q LoANS AND
ADVANCES BY STATE/UNION
TLiRRITORY GOVERNMENTS

MR DEPUTY-SPEAKER : Motion

moved

“TIhat a sum not exceeding Rs 8,11,87,000/
be granted 1o the President out of the
Consolidatcd Fund of the State of
Mysore, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1972,
m respect of ‘Loans and Advances
by Staie/Union Territory Governments’ ™

DeMAND NO 5 -SALEs Tax
ADMINISTRATION

MR DEPUTY-SPCAKER Motion

moved

“That a Supplementary sum not exceeding
Rs 100 - be granted to the President
out of the Consolidated Fund of the
State of Mysore to defray the charges
which will come n course of payment
duting the year cnding the 31st day of
March, 1971, 1n respect of ‘Sales Tax
Administration ™’

DiManp No 6—OrHrr TAXES AND

Du1irs

MR DLPUTY-5PLAKLR Motion

moved

“That a Supplementary sum not excee-
ding Ry 216,000 be granted to the
President out of the Consohidated Iund
of the State of Mysore to defray the
charges which will come 1n course of
piyment dunng the year ending the 31st
day of March, 1971 n respect of “Other
Taxes and ‘Duties’ ”’

DeMAND No. 7—STAMPS

MR DEPUTY-SPFAKER :  Motion

moved *

*“That a Supplementary sum not exceeding
Rs 600,000 be granted to the
President out of the Consohidated Fund
of the State of Mysore to defray the
charges which will come in course of



191  Mysore Budget and

[Mr. Deputy-Speaker]

payment during the ycar ending the 3st
day of March, 1971, in respect of
‘Stamps”.”’

DEMAND NG 9 ~LEGISLATURE AND
ELECTIONS

MR. DEPUTY-SPEAKER : Motion

moved :

“That a Supplemcntary sum not cxcecding
Rs. 54,00,000 be granted to the President
out of the Consolidated Fund of the State
of Mysore to defray the charges which will
come in coursc of payment during the
year ending the 31st day of March, 1971,

LA

in respect of ‘Legislature and Elections,

DeMAND No, 13 -PoLicy

MR. DEPUTY-SPEAKER : Motion

moved :

“That & Supplementary sum not exceed-
ing Rs. 200,- be granted 10 the
President out of the Consohdated Fund
of the State of Mysore to defray the
charges which will come 1n course of
payment during the ycar cnding the 3ist
day of March, 1971, in 1espect of
*Police’.”

DeMAND NoO 17 -EDUCATION

MR. DEPUTY-SPEAKFR * Motion

moved :

“That a Supplementary sum not exceeding
Rs. 100/- be granted to the President out
of the Consohdated Fund of State of the
Mysore to defray the charges which will
come m course of Payment during the
year ending the 31st day of March,
1971, in respect of ‘Education’.”

DEMAND No. 18—MEDIC AL AND
PusLic HEALTH

MR. DEPUTY-SPCAKER : Motion

moved ¢

““That a Supplementary sum not exceeding
Rs. 200/- be granted to the President out
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of the Consohidatcd Fund of the State of
Mysore to defray the charges which will
come n course of payment during the
year ending the 31st day of March,
1971, 1n respect of ‘Medical and Public
Health'.”

DiMAND NO 20—AGRICULTURE

MR  DLPUTY-SPEAKER : Motion

moved :

“That a Supplemnentary sum not exceeding
Rs 700 - be granted to the President
out of the Consolidated Fund ol the
State of Mvsore, to defray the charges
which will come m course of pavment
duning the year encing the 3st dav of
March, 1971, n respect of ‘Agriculture’.”

DiMAND NO. 24—INDUSIRIIS

MR  DLPUTY-SPEAKER Motion

moved

“That a Supplemcniary sum not excceding
Rs 60,00,000 be granted to the President
out of the Consohidated Fund of the State
of Mysote to defray the charges which will
come in coutse of payment during the
year ¢nding on the 3ist day of

Maich, 1971, in respect of ‘Industries’,

DiMAND No 27—MIsC1 LLANEOUS
SociaL AND DEVELOPMENTAL
ORGANISATIONS

MR DEPUTY-SPFAKER : Motion

moved

“That a Supplementary sum not
exceeding Ry 22,00,000 be gianted to the
President out of the Consohdated Fund
of the Statc of Mysore to defray the
charges which will come n course of
payment duning the year ending the 3ist
day of Maich, 471, 1n respect of
*Misccllanous Social and Developmental
Organisation’.”

DEMAND N0. 29 —]RRIGATION
(COMMLR( JAL)

MR. DEPUTY.S FIAKER: Motion

moved
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“That a Supplementary sum not
exceeding Rs. 3,37,06,100 be granted to
the President out of the Consolidated Fund
of the State of Mysore to defray the
charges which will come in course of
payment during the year ending the 3ist
day of March, 1971, in respect of
‘Irrigation (Commercial)’.”

DimMann No 30-A-ELECIRICITY
ScHiMIS

MR. DEPUTY-SPEAKER : Motion

moved :

“That a Supplementary sum not exceeding
Rs. 74,59,000 be granted to the President
out of the Consolidated Fund of the
Statc of Mysorc to defray the charges
which will come in course of payment
during the ycar cnding the 31st day of
March, 1971, 1 respect of ‘Electicily
Schemes'.™

DiMAND NoO 30-B—IRRIGATIO
—CAPITAL OUILAY ON IRRIGATI

MR. DFPUTY-SPFAKER : Motion

moved :

“That a Supplementary sum not excecd-
ing Rs. 25,00,000 be granted to the
President out of the Consolidated
Fund of the State of Mysore to
defray the charges which will come
in course of payment durning the year
ending the 3Ist day of March, 1971,
in respect of ‘lrrigation-Capital Outlay
on Irrigation’.”

DemAND No. 31—Pusric WORKS

MR. DCPULY-SPEAKER : Motion

moved :

“Thata Supplementary sumn not exceed-
ing Rs. 3,83,79,400 be granted to the
President out of the Consolidated
Fund of the State of Mysore to defray
the charges which will come in course
payment during the year ending
the 31st day of March, 1971, in respect
of ‘Public Works.”

CHAITRA 8, 1893 (SAKA)

Demands 194

DEMAND No* 31-A—CAPITAL
OUTLAY ON PUBLIC WORKS

MR. DEPUTY-SPEAKER : Motion

moved :

“That a Supplementary sum not exceed-
ing Rs. 11,550,000 be granted to the
President out of the Consolidated
Fund of the State of Mysore to defray
the charges which will come in course of
payment during the year ending the
3Ist day of March, 1971, in respect
of ‘Capital Outlay on Public Works*, ™

Dimanp No 33— FAMINF

MR. DEPUI'Y-SPTAKER : Motion

moved :

“That a Supplementary sum not exceed-
ing Rs. 1,12,57,00( be granted to the
President out of th  Consolidated
Fund of the State of Mysore to defray
the charges which will come in course of
payment during the year ending
the 31st day of March, 1971, in respect
of *Famine’.

DiMAND No 34~ PrNSIONS AND
OTHER RETIRFMENT BENEFITS

MR, DEPUTY-SPEAKER : Motion

moved :

“That a Supplementary sum not excee-
ding Rs. 1,16,50,900 be granted to the
President out of the Consolidated Fund
of the Statc of Mysore to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of
‘Pensions  and other retirement
benefits’,"

DEMAND No. 37—STATIONERY
AND PRINTING

MR. DEPUTY-SPEAKER : Motion

moved :

“That a  Supplomentary sum  not
exceeding Rs. 20,00,000 be granted to
the President out of the Consolidated
Fund of the State of Mysore to defray
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the charges which will come in
course of payment during the year
ending the 3ist day of March, 1971, in
respect of ‘Stationery and Printing".”

DeMaND No 39—MISCELLANFOUS

MR. DFPUTY-SPEAKER : Motion

moved :

“That a Supplementary sum not exceeding
Rs. 1,38,84,371 be granted to the President
out of the Consolidated Fund of the State
of Mysore to defray the charges which
will comc in course ot payment during
the year ending the 3lst day of March,
1971, in respect of ‘Miscellaneous’.”

Drmann No 40 CoMMUTATION

ot PENSION
MR DLPUTY-SPFAKLR : Motion
moved :
“That a  Supplementary sum not

exceeding Rs. 4,28,300 be granted to
the President out of the Consolidated
Fund of the State of Mysore to defray
the charges which will come in course of
payment during the ycar ending the 3lst
day of March, 1971, in respect of
‘Commutation of Pension’.”

DiMAND NO 41--MISCLI LANTOUS
COMPENSATIONS AND ASSIGNMENTS

MR. DEPUTY.SPEAKLER : Motion
moved :
“That a  Supplementaty sum not

exceeding Rs 15,30,,00 be granted to the
President out of the Consolidated Fund
of the State of Mysorc to defray the
charges which will come in course of
payment during the ycar ending the 31st
day of March, 1971, in respect of ‘Mis-
cellaneous Compensations and Assign-

LT

ments.,

DEMAND No. 44—CaPITAL OQUTI AY
oN INDUSTRIAL AND ECoNOMIC
DEVFLOPMENT

MR. DEFPUTY-SPFAKER : Motion

moved :
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“That a Supplementary sum not
cxceeding Rs. 3,30,68,800 be granted to the
President out of the Consolidated Fund
of the State of Mysore to defray the
charge. which will come in course of
payment during the year ending the 3ist
day of March, 1971, in respect of
‘Capital Qutlay on Industrial and
Economic Development®.”

DrMAND NO 45-CariTal OQUTLAY
ON IRRIGATION

MR. DFPUTY-SPEAKER : Motion

moved :

“That a Supplementary sum not exceeding
Ry, 11,98,90,500 be granted to the Prew-
dent out of the Consolidated Fund of the
State of Mysore to defray the charges
which will come i course of payment
duning the year endmg the 3lst dav ol
Maitch, 1971, n  respect of ‘Capstal

LT

Outlay on Irngation’,

DimanD N 46—CapPitaL OuTLAY
ON IRRIGATION—NON-COMMERCIAT

MR  DLPUTY-SPEAKER Motion
moved :
“That a Supplementary sum not

cxceeding Rs. 47,19,000 be granted to the
President out of the Consolidated Fund
of the State of Mysore to defray the
charges which will come in course of
payment during the year ending the 3ist
day of March, 1971, in respect of ‘Capital
Qutlay on [Irrigation—Non-Commer-
cial’.”

DIMAND No. 47—CAriTAL OUuTLAY

ON LLECTRICITY SCHEMIS

MR. DEPUTY-SPE KELR : Motion

moved :

“That a Supplementary sum not
exceeding Rs. 1,19,60,000 be granted to
the President out of the Consolidaied
Fund of the State of Mysore to defray
the charges which will come in course of
payment during the year ending the 31st
day of March, 197!, in respect of
‘Capital Outlay on  Electricity
Schemes”,”
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DiMAND NoO. 48—CArITAL OUTLAY
ON PusLic WORKS
MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not exceeding
Rs. 500/- be granted to the President out
of the Consolidated Fund of the Stale of
Mysore to defray the charges which will
come in course of payment during the
year ending the 31st day of March, 1971,
in respect of “Capital Outlay on Public
Works,”

DEMAND NoO. 52— CoMMUTiD
VALUE OF PENSIONS

MR. Motion

moved :

DEPUTY-SPEAKER :

“That a Supplementary sum not excecding
Rs, 3,76,300 be granted to the President
out of the Consolidated Fund of the State
of Mysorc to defray the charges which
will come in course of payment duiing
the year ending the 3]st day of March,
1971, in respect of ‘Commuted Value of
Pensions’.”

DeMAND No. 53— CariTalL OutLAYy
ON ScHEMES OF GOVLRNMENT
TRADING

MR. DEPUTY-SPEAKER : Motion
moved :
“That a Supplementary sum not

exceeding Rs. 200/- be granted to the
President out of the Consolidated Fund
of the State of Mysore to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1971, in respect of
‘Capital Outlay on Schemes of Govern-
ment Trading'.”

DeMAND NO. 54 —ADVANCES AND
LoAns

MR. DEPUTY-SPEAKER :
moved :

Motion

“Thay a Supplementary sum not exceeding
Rs, 87,00,600 be granted to the President
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out of the Consolidated Fund of the State
of Mysore to defray the charges which will
come in course of payment during the
year ending the 31st day of March, 1971,

in respect of ‘Advances and Loans’,

16.13 hrs,
[SHRI K. N. TIWARY in the Chair]

SHRI M. V. KRISHNAPPA (Hoskote) :
The Minister while introducing the budget
said that itis a budget prepared by the
Mysorc Government which is no more in
existence. It was a Government which could
not stand on its legs ; it has fallen. It was
prepared by a Government which has lost
its majority there. 1 want to support th's
Budget since it has been brought by this
Government here and 1 have just to vote for
it, because, otherwise, the Government will
stop functioning.

Before coming to the financial side of
it, I honestly feel, the people have given a
verdict that this Congress led by Shrimati
Indira Gandhi is the real congress and they
have set high hopes that this Government
would be able to tackle the very important
problems that are facing this country, namely,
the problems of unemployment, poverty etc.

1 feel, the Budgets hereafter should
follow a ncw patiern. They should not be
of usual conventional, traditional types. We
should bring in a leap forward in our
cconomy. 1 bhad the opportunity to go to
China to study the leap-forward which they
achieved in 1956, There were certain exag-
gerations, in their claim of jumping forward
in their economy. Still thcre were earnest
attempts made to depart from the traditional
ways in various fields of economy and they
had really made a sincere beginning.

So, I would make an appeal to the
Minister. As we are thinking of re-casting
the ecntire Fourth Plan, we should sec that
proper adjustments are made to sec that we
mahke a good beginning in many -fields of
our economy, to provide employment to
the poor. Once we provide employment,
proverty will naturally disappear.

In respect of providing employment in
this country, even today, the ruial sector is
the one seclor that has to provide employ-
ment to a greater population. In the rural
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sector, as Stalin has said, eclectricity and
steel constitute Russian socialism. But here
in this country, electricity and irrigation
would constitute Indira socialism in the
rural areas, We must sce that electricity is
taken in a bigger way to the rural areas ;
especially in the State of Mysore.

Mysore was one of the earliest States in
India which had taken a lead in producing
electricity. As carly as 1902, we had the
Sivanasamudram hydro-electric project. But
even after 24 years of Independence, we are
still living on past glory only, whercas the
neighbouring  States like Madras and
Maharashtra have made tremendous progress
in electrifying their villages. We have ample
power in Mysore. We are producing much
more power than any other State, and wc
have surplus power. But we are not using
it for the benclit of our rural population.
A big attempt has to bc made to see that
every village in Mysore gets power as carly
as possible,

As the hon, Minister has pointed out
already, power is necded in the rural arcas
not merely to light the houses but for irriga-
tion purposes, for small-scale industries which
alone can solve the problem of rural uncmp-
loyment, and the various agricultural proces-
sing factories that are to be started in this
country on a large scale. So, in Mysore,
there is a great nced to have a big plan
for electrifying thc rural areas.

Now, | come to the problems of the
Bangalore area. T have the honour to repre-
sent in this House a portion of the Bangalore
city and the belt arca around the Bangalore
city, Compared to other cities, this belt area
round about Bangalore is like a hell. It has
neither the advantages of the villages nor
the benefits of th~ cities. Neaily three to
four lakhs of people arc living in this belt
arca, But they do not gel amenities like
water supply, drainage, electricity, power,
eic. 'They happen to be the real sufferers.
The city corporation does not spend a single
pie for them, The Government of India
industries which are situated round about
Bangalore like the HAL, ITI, HMT, BEL
etc. which employ more than three to four
lakhs of people only pollute the sanitary
conditions in that area but do not contribute
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a single pie to the coffers of the local muni-
cipalities or the panchayats to attend to the
needs of the people in the belt arca. Out of
Rs, 250 crores which the Mysore Govern-
ment gets, nearly Rs. 80 crores are derived
from thc Bangalore city alone. I learn that
more than Rs, 30 crores is paid by Banga-
lore in the form of sales tax and about Rs,
25 to 30crores in the form of income-tax,
and other taxes like betting tax, vehicles tax
are also derived from the Bangalore city.
Because of thc industrial complex round
about Bangalore, the sanitary conditions are
deteriorating. But the Statc Government
is not giving any grant to this belt area
eacept that they are supplying some drinking
water from the Cauvery water supply scheme,
which has also not yet materialised. So,
in order to meet the urgent nceds of the
pcople living around Bangalore, the Centre
as well as the State Governments should
come forward to mahke a bigger contribution
every year to provide proper sanitation,
proper water supply and for the eradication
of the mosquito nuisance that existz in the
belt area. I would appeal to the Central
Government that this is the time for them
to help the Government of Mysore and the
city of Bangalore, becausc they are having
their industries round about Bangalore.

This House has always felt that we
shouid not have President’s rule in any
State and we should as carly as possible
have populur governments established in
the States. 1 am sorry that in Mysore a
situation has arisen where the Governor's
rule has had to be imposed. Mysore is
one of the States which had democratic
institutions even as early as 85 year ago.
Mysore has had its Assembly and Council
since then, and the rulers there were ruling
with the consent of the people. So, I would
appcal to the Government and to the Prime
Minister through the Finance Minister that
they should establish as early as possible a
popular government therc. The ruling Con-
gress is capable of forming a Ministry there
and they have enough strength to form a
Ministry. 90 per cent of the Mysore MPs
have pleaded for the immediate establish-
ment of a popular Government there, Out
of 27 Members, excepting three or four who
for honest reasons differ, the others want
immediate formation of a popular government
there and then going to the polls after some
time. So, T would dppeal (o the Prime
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Manister to see that a popular government Is
established immediately in Mysore

I would also urge that two commussions
should be set up in Mysore One com-
russion should be set up to inguire into the
irregularities 10 appointments and promo-
tions 1 government service since the last
thirteen or fourtecen years There had been
so much of irregular promotions and appoint-
ments m Mysore Government , a lot of
nepotism  was  rampant | caste-1sm  was
prevalent almost everywhere, and people got
disappointed <0 much , there was so much
of heart burning in the services, that when
these clections came, this was the time for
them to show to the people how much
discontent they had If there was the
Indna wave in other States, 1t was not a
wave 1In Mysoic but 1t was a cyclone It was
a cyclone which swept 27 members  Ewen
il some of wus had resisted, the cyclone
would have brought us here That was
the strength of the cyidlone, that was the
extent of the discontent prevailing

1 feel a Commusson should be constitu-
ted to go into icregularities 1n appointments,
nepotism and promotions  There should be
constituted another Commission 1o go into
the Cauvery diinking water supply scheme
for Bangalore vily  The scheme was started
5-b years ago At thal time, It was ¢stima-
wd to cost Rs 1015 crores Then 1t was
ievised 1o Rs 20 crores Agamm 1t was
1evised to Rs 30 ciores Today 1t has risen
upto Rs 50 crores One ot the senior
cngineer members of the Commission who
tcsigned from that body has come out with
4 statement alleging frauds, that they have
daueepted a tender costing Rs B crores which
would have cost only Rs 34 crorcs if the
tender of an Indian firm was accepted,
rejecting the tender of the I'rench firm 1
would request the Finance Minister to take
immediate steps to constitute these two
Commusions

*SHRIM K KRISHNAN (Ponnam)
Mr Chairman, Sir, with your peimission,
I would lthe to speak in Malayalam which
15 my mother tonguc
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Sir, before I start speaking about the
Budget which 1s before the House I would
like to say that as the Mysore Budget has
been brought here for discussion, budgets
of many other States have also been dis-
cussed in this House Only an hour before
the Orissa Budget was discussed and passed
by this House T'wo days earlier the Budget
of Manipur was considered by this House.
It 1s likely that we may have to consider
the budgets of Bihat and U.P also I doubt
verv much whether in the next two days,
before we adjourn, the Government will
piesent those budgets also—Bihar and U P.—
to this House

Why 1s this happening ? It 1s because
of the policy pursued by the ruling Party
What are they doing ? They are not allowing
tlected popular Ministrics to  function 1n
those States where the Ministries belong
to any other party Members elected to
the Assemblies, it thev belong to any opposi-
tion party, are cncoutaged to defect and
come over to the ruling Party The
antonomy of the State 15 completely 1gnored
Also, the offices of the Governor have been
used to further the interest of the i1uling
party Corruption and utler opporiunism
have become a general feature 1n this country
If this poliey 1< allowed to continue, where
the ruling party topples popular Ministries
in the Staies, we will bave to go on discussing
and passing budgets of diflerent States here
in this Parliament

With a view to stopping this our party
put forward a proposal before this Govern-
ment  The suggestion was (0 mahe defec-
tions legally difhicult This can be done
only if the defectors automatically lose their
seats m the Assembliecs of Parliament and
have to face the clectorate again  If such
a fear 1s nstilled in the minds of the
Members they will not think of defecting
and the ruling party will not be able to topple
popular Ministries 1 am sorry to mention
that the ruling party did not agree to the
proposal put forward by us '

What happened in Mysore ? Compared
o other States Mysoie 1s placed ma
peculiat postion  Members and Ministers

* The original speech was delivered in Malayalam
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who till yesterday stood by parties other
than the ruling Congress and were vehemently
opposing it both inside the Assembly and
outside changed their loyalty overnight and
crossed over to the ruling Congress. It is
strange that the ruling Party is so anxious
to welcome these erstwhile rivals into its
bosom, Until yesterday they were reaction-
aries and they werc blocking progress. But
today suddenly they becamc progressives
overnight. I am unable to understand this
When there arc people in the ruling Parly to
welcome them such defections wil! continue,

It was in this way that thc Mysore
Government was thrown out and Piesident’s
rule imposed therc. For imposing Presi-
dent’s rule the proclamation has (o be
adopted by both the Houses of Parliament
within two months. This is the provision
in the Constitution. If at the time of the
proclamation the Lok Sabha is not in scssion
and the Rajya Sabha adopis it, it will have
1o be passed in Lok Sabha within one month.
When we discussed the Orissa Budget, nt
was pointed out here that the proclamauon
imposing President’s rule was not passed by
either Lok Sabha o1 Rajya Sabha. That
means the Government at present 1 Op15sa
is not according to the constitutional provi-
sions. Why should such a Government be
there in Orissa and why should (be ruling
party agree to that 7

In Mysore the State Government has
been removed and the President’s rule
imposed. I am not entering into the details
of the Budget. [ only want to say on this
occasion that if the policy of toppling popular
Ministries in States and imposing President's
rule is continued we will have to discuss
here many more State Budgets and that will
lead to authoritarianism,

With these remarks, Sir, 1 conclude.

DR. V.K.R. VARADARAJA RAO
(Bellary) : There are two or three points I
want to make,

SHRI M. V., KRiSHNAPPA : The time
is very short. The previous speaker made
some general observations on this Budgel.
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SHRI C. CHITTIBABU (Chingleput):
The previous speaker said that somebody
from Madras defected from one party (o
atrother party.

SHRI M. K. KRISHNAN : It is Mysore

DR. V. K. R. VARADARAJA RAO:
1 have carefully gone through the President’s
notification under which the hon. Minister
has now introduced this Budget. From the
Governor's letter it appcars that he found
that it was not possible to form a stable
ministry ; at the same time he has hept the
legislature in suspension. The position s
not clear to me. The Governor says ‘it
seems a controversy  has arisen regarding
the admission of the members of the legis-
lature wishing to join the Congress Pasty
and also regarding the question of the
formation of an alternative numstry, T do
not hnow how far the Governor, or for tha
matter the President <should take notice
officially of thines that Lappen outside the
legislature o parliament  In  any case, [
should like to point out that after the wonder-
ful victory which nmwv partv had  at the
clections, cvclone as M1, Krishnappa called
it, in several States people who belonged to
the ruling partics 1n those States stasted,
defecting from those partics and want to
cross over This has heen happening 1n
U.P , T think this is going to happen m
Bihar, It has happened in Mysore. I belicve
that efforts arc being made to form a ministry
in U.P. with memberz who, before the elec-
tions, belonged to the opposition parties,
who fought against us in the clections, who
after the electton and Indira cyclon have
now joined the ruling party. 1 believe
very shortly a ministry will be announced
in UP. A similar situation arises in Mysore
also. T should like the Government to
explain to this House whether there is any
intention on the part of the Government
to have a discrimonatory treatment between
the formation of popular Governments in
one State and another. This is a question to
which 1 should like to have a ca egorical
answer.

I am not in favour of the formation of
a ministry with defectors. 1 do not think
that any person, who after the election
crosses the floor of the House with the hope
of becoming a Minister or a Deputy Minister
or something else should be given that



205 Mysore Budget and

reward But there should be no bai ona
person joming a parly without any benefits
on joining a party TI'be suggestion 1 want
to make 1« this, The Mysore Governor
should be requested to find out from Mr
Siddaveerappa, the leader of the Congress
ruling party whether he has a numerical
majoity without the defectors being rewarded
with Mmstership  In othar words he may
wend for him and find out from him
whether he .5 1n a position to have a numenr-
o1l magonity, and whether he will confine his
ministity  making only to those persons
who wete in the Congiess party before the
tection took place  If so I suggest that
the Governor should po ahead and hdve the
IMesident « order 1evoked and  cnable the
‘oomation ol a mumistiy  If that docs not
hippen 1t would be futile waste of time to
tty to form a muscellancous  conglomerations
of puties and call thit a mimstry We
hive had enough caperience of SYD Mmnis-
tiues n the countiv Jn that case the
President s rule should continue 1 would
uggest further that this  particular  clause
heeping Assembly n suspension should be
iecvohed and the Assumbly should be dis-
solved , the clictions should be held n
1972 1 know some friends have made the
ruggestion that there should be an imimediate
cleetion As one who faught the eclections
reeently Toshould point out that the clectoral
rolls are detective In the house where [
stayed my brother in law's name was not 1n
the hst, for thirty years he has been in
Bellary  The names of his wife and doughter
weie n the electoral rolls  (Mmterrupitons)
1 am giving you only one example, I can
give you a number of other examples where
the name of whole tumihies were not found
in the list With full confidence 1n the
strength and the ideology of my party I
say that we should not go m for an
immediate poll  The Preudent s rule should
be continued and theie should be regular
tleclions m 1972 unless M1 Siddaveerappa
» able to form a Miistry from among
those who weie 1n the Congress (R) before
the election with the suppoit of those who
have not yjoined his party without seeking

office  That 1s my first and major political
point
I shall now come o some

economic aspects of the Bedget The speech
of the Finance Minister of Mysore says that
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the report on Kudaramukh 1ron ore project
has been sent to the Government I should
like the hon Minister o give us some idea
as to how soon the Government expects to
deal with that report There s the
Mangaloie harbour project with which 1
had to do something before  Orignally it
was intended that 1t would receive ships
upto 60 thousand tonnes draft It was
revised upwards to I(0 thousand tonnes
draft, with a view to cater to the export of
Kudaramukh iron ore From rehable, or
unrchable  <ources 1  understand that an
attempt 15 being made to stop the progress
of the port and kwp 1t at 60 thousand
tonnes It appears that thev will think of
some mcthod by winch ore will be trans-
no ted to ships which will be anchored five
ot six miles away fiom the port T should
like to know the intention of the Government
in weud to the further development of
Mangalore harbour, and also what they
piopose  to do in regard to Kudaramukh
1ron ore project

We were all very happy in this House
when our Icader announced 1n the last
Parliament the cstablishment of three steel
plants  One was to be 1n Vizag, the other
was to be 1n Salem and the third 1n Hospet
I ind that the foundation-sione for the
Salem project was laid first, I also find that
the foundation-stone for the Vizag project
has been laid second  But nothing has been
done <o far iegarding the steel plant n
1lospet which concerns me because the sife
chosen s Tornagallu, which 13 about 20
miles fiom Bellary city and about 20 miles
from Hospet (Interruptions) Mr
Gupta can look after West Bengal , I am
talking about my Statc and of something
which 15 of importance to the nation as a
whole I should ke to know from the
Minister when they propose to lay the
foundation stone for this project, because
therc 1s great deal of anxiety among people
there and throughout the clection compaign
I was bombarded with questions from my
constituenis when this foundation stone was
going to be lnd  They say  Is 1t because
there 1s the DMK rule in Madras that the
foundation stone had been laid at Salem ?
Is 1t because there 1s Congress Government
in Andhra that the foundation stone at
Vizag has been laid ? Iy it because there
15 the Congress (O) government in Mysore
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that there is no foundation-stone in Hospet ?
I had to answer those questions, as T am
the elected representative of my people.
So, I want to ask the Government, and 1
want them to let us know when they propose
to lay the foundation-stone for the steel plant
in Hospet, and what action they propose
to take to expediate the construction of that
plant.

MR. CHAIRMAN : The time is very
short,

DR. V. K. R. VARADARAJA RAO:
1 shall finish in another three or four
minutes. [ will not take more time Only
one or two things more. 1 would like to
draw your attention to the fact that in the
speech made by the Finance Minister, Shri
Ramakrishna IHcgde--1 think it was a care-
taker governmeant —not now under President’s
rule - he said he would abolish octroi. I am
much interested in it because in another
capacity I made a very strong plea before
the country for the abolition of octroi. The
Finance Minister said that be was abolishing
octroi and then he had an alternative
proposal to make up for the revenues, 1
would like to know from my hon. friend the
Finance Minister hcre whether the octroi is
going to stand abolished, and whether any
alternative proposals are under consideration
for augmenting the revenues which would
be lost by the abolition of octroi which
amounts to something like Rs. 6 crores.

I would now like to say one or two
things about my own district. 1 shall then
finish my speech. I would like the Presi-
dent's government, since we are now in
power, to see that instructions arc issued
to the State Government and their officers
that no harassment is given to the poor
voters. T and my party have been returned
to power by the votes of the poorest of the
poor in the land ; at least that is so as far
as my S ate is concerned and my district is
concerned. They are all terrified and afraid
of all sorts of oppression and all sorts of
harassment, I would like to have a cate-
gorical assurance, now that my State is under
President’s rule. I had mentioned this to
the Home Minister a few days ago, and he
said, “Bring me specific cases because jt is
the State Governmient,” Now it is under
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President's rule. 1 would like to have a
categorical assurance which will then give a
sense of security and safety to the people of
Mysore State who, by an overwhelming
majorily, have voted us to power here in
this House. I would like to have a cate-
gorical assurance from the Minister that
every attempt will be made by the Central
Government to sce that no harassment is
madc on the poor, innocent, helpless, back-
ward sections of the community cspecially
in rural areas and in urban slums who have
voted for the Congress (R).

Now, I shall mention a few things more,
There is the need for a Government College
in Bellary, 1 would not expatiate on il.
Then there is the need for dry-farming
programmes in the wostern part of Bellary
district. 1 would not expand on it. There
is also the need for taking into account the
desirability of a pelletisation plant for Bellary
district, because the Donimalai iron ore
project is going to bc mechanically opcrated
so that it will produce wastes and fines and
they cannot be used unless there is a
pelletisation plant, and 1 believe it is under
the consideration of the Government, 1
would like to know fiom the Government
whether any decision has been taken and
when they propose to takc action on this
particular matter,

There are many other things which 1
would Jike to touch upon, but I shall not
do so now. All that I would like to say
is that on the whole T am satisfied with the
budget that has been presented by the
Mysore Government and 1 have gone through
it.  (Interruption) 1 am not concerned
with political factions. 1 am concerned,
us a developmental economist, with the
economic aspects of the budget by pointing
out that the budget presented by the Mysore
Government is a good budget, and 1 would
like to thank the Central Government on
behalf of the people of Mysore for the special
assistance that they have given to the Mysore
State, the special accommodation that they
have given both for non-Plan and Plan
expenditurc, and thereby enabling the State
Gove:nment to fulfil their schemes on Plan
development.

SHRI KALYANASUNDARAM (Tiru-
chirapalli) : Sir, although I come from
Tamilnadu, and not strictly connected with
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Mysore State, and so not competent to
express strong views on what 1s happening
in Mysore, there are some problems which
are the common concern of both Tamilnadu
and Mysoie and ] would like 1o bring them
to the notice of thi, government Up ull
now the Mysore administration was under
the control of Congress (O) and that ol
Familnadu under DMK and there was some
misunderstanding developing between these
two States on the question of sharing the
Cauvcri watetrs  Tamulnadu 15 one of the
States which has fully used the over-ground
waters and Cauvert 15 the mawm souice of
irrigation for Tamulnadu The people of
Tamilnadu  especially  of the disticts of
lanjore and Tiruchirapalh fuel very anxious
when they learn that syme of the tribut tries
of Cauvers in Mysore arca are sought to be
diverled to Mysoie in spite ol the protests
mide by the laminadu goscrnment  The
Mysore Government did not pay heed to
the advice of the Umon Government athet
and 1 am told they are busy constructne, or
starting work of construction, acioss these
tributaries  Now that Mysore has come
under President s Rule 1t ginves an opportunity
to the Umion Government to mmtiate falks
between Tamilnadu and Mysore to setlle the
dispute about the shanng ot waters bciween
these two States

[ do not want to press my claims n 4
partisan way 1 am anxious that Mjysore
also must get its due share 1 am not apamst
it When we are patt of the same country
should there be so much of quarrel butwecn
these two States ? Can we not solve this
dispute in an amicable way through direct
negotiations 7 Fven when the Butish weie
ruling us they were able to reach some
settlement That basis s still there So, st
should be easy for the two States to reach
an agreement to the mutual advantage of
both the States

Cauverr 15 irrigating the plans  of
Tamilnadu Without this water 1t 15 1mpos-
sible tor Tamilnadu to grow paddy and we
will be forced to come to the Cuntie for
e So, T would reguest the goveinoment to
intervene 10 this matter and to  sce that the
dispute 15 scttled 1n an amicable way, Tamul-
nadu government 1s pressing for thy referencs
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of the dispute to the tribunal, If that becomes
inevitable, I would support the demand of
the Tamilnadu government so that we can
find a solution as early as possible because
to allow this dispute to dnft will further
worsen the situation Therefore, immediate
oction is called for to stop further construc-
tion of the proposed dams in Mysore area,
as a first step for making amicable solution,

The hon Member who preceded me was
jealous of the foundation stone laid for the
steed plant

DR V K R VARADARAJA RAO-
Not jealous  don®t talk of jealousy , tilk of
suppot

SHRE KAT Y ANASUNDARAM Suth-
cient funds must be llocated for the speedy
exccution of the plant 1 want not only the
Salem plant but [ would support the dumand
for a plant at Hospet also

*SHRITV CHANDRASHLKHARAPPA
(Shimoga) Mr Chauman, Sir, the Budget
for the State of Mysore for 1971-72 has been
placed befoie vy While commanding the
Budget T have to gine o few  suggestions for
the consideration of the Government

I would like to draw the attention of the
Government to the utter negluct of the hilly
regions in Shimoga district of Mjysorc State
During the last 15 vears, many schemes have
been diawn and the Mualenad Board was set
up for the development of these 1egions But,
unfortunately the Boaid 1s ndctive and no
tangible <teps have so fr been t1aken by the

Board for de'eloping these ireas  This needs
special atiention
The sccond immportant thing 15 the

selting up a medical college in Shimoga |
was all the while hopeful that the demand
of the people of this aica would be met and
that adequate provision would be made in
Budget for setting up a college Unfortunately
my hopes huve been belied

The construction work of Bhadra Project
1s not proceeding according to schedule This
Project 1s not given as much importance as
the Fungabadra project As a result the farmers
are not enjoying any benefit and vast culti-

*The original speech was delivered m Kannada.
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vable areas remain un-irrigated. This should
be given top priority so that farmers are able
to reap full benefit from this project.

There has b:en a considerable depletion
of forest wealth in the State and no propei
afforestation schemes have been drawn up
to augment the forest wealth. 1 urge the
State Government through the centre to take
timely action in the malter for conserving
and incrcasing the natural resources of the
State

In regard to industrics, I have to state
that during the late Sir Vishweshwarayvya’s time
Mysore State had made good progress.
Unfortunately during the last 15 years, duc
to some impediments the progress has slacke-
ned. This year’s Budget does not include
adequate provision for <clting up more
industries. We have a feeling that the centre
1s not giving adequate  altention mn this
direction. This fear lurking in our mind
should, therefore, be dispelled and the Centre
should come forward with adequate
assistance.

Lastly, we have seen that in spite of the
President’s rule in West Bengal, law and
order situation there has not improved. But
the recent elections in the State went ofl
peacefully due to the inspiration and able
guidance of Smt. Indira Gandhi and the
Congress (R) party came out in a large
majority. I am sure that under her able
stewardship, the Statc of Mysore will also
have a stable Government. This is all the
more necessary as the State has to
give top priority to land reform measures and
development schcmes. The continuation of
President’s rule is not therefore desirable and
the popular Government should be «et up
expeditiously.

st A fag (7aar) : Fafa
#gza, WA & wey MWW W g TG
AR FaAwz F IO LT IEA T={
q7 Y & 9% ar & § 97 gw fawre
Hetq § I F qTAT v@Ar ARATE

R ousw Ao wfa gl & g
foft g€t &1 fowr, famrd, fawoit

P R
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gty fafaer el  Bqx wew & apae
gty g€ ag avq aft gl ¥ feq uw
ITTET § |

fpT o arg § agh 9T WA &g
3 wAmar g 7 o SEfy @9 o
Ft oagt o At grat ¥ Frveny § wl
Al AIET FWI AR FIW F@ § gooele
g fagrs gaw w9 7 T 97 a1 @
21 3T N7 JITAZ FAT ATATF £
N Fyrar swar g fr e frum &
TR FFNT TFIT AYAT ANe IR
FHY |

wm f5 & & gw g fr dmw oAy
saft e gmv g€ 97 g® T TaEd
g0 ag dmar Zwm 5 oo aw & faae
e & 3w @ o 9w AN afy gwfe
B9 FT I § & gHTT 7@ 3w aga
T T 9T TEF AN I IR A
gt | SETETy & fau 3@ i wew wRw
@A Fe1 wiw g, Afew T 9 s=fd
F T AT 4537 a@ &9 Ag T
qr @Y &) TAST AW @y g 7 owEe
For afY Fwmar g & fagdr fasw
AaTT a9z R oAt 3 ag A AR A
& ad wmar, @fen fF A ==% &1
qRT FIE AT AEI & | qF SAH) GaF H
Ty gn WA qaAd @t g
gt weg w_Aw A nw faem w3w & WY
wir @ S &t qaret & s gan @, W
atamma & o agt o3 @k N TH
A

17 hrs.
awrafy wgiaw @ 3z fT T awe §
st At fag: g§ @ @A T qar
g deT & STgwrE fou wg wrE
g A §fF mor gw A @
qwe & AT T4 AvAr wiige, dfew dwe
IFETT F A g T@Ar Wngar g ) Afy
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ag af @ Zm At fET war g A
qrasaFAr AEY o%r 1 faey Ao & fou
WATAS & GFaeg A 93 BRTATHW §
faasr aga Afas sramrear & 0 afe

fraigz & 9FT TEOYL JF FIT TH
=¥ e frgre & oo A @2 AraTETA
#1 % a@q AVT AHA FY A | G
qaTT § gare agi Afor €  sAe aeT
...

awmfa wgwa : 97 IS Foe 9@
FT HTOAT q ATT NG AT T 3T FF |

Wt avx faz: =g A @, A&
FZAT |

& waw g8y wgw fs fawa & am,
fRier & AT o WA & A19 weq qqW
N foad avady g8 & SART WAL &N
UF YT ¥ | Y W &A@ OF oA
JREIr § RET SgFT F G T
REY 7 off qTEr FTA T Arfw w7
wfau 1

SHRI B, V. NAIK (Kanara): In the
course of today's decbate, we saw that there
were a couple of points that weie thrown
out. They concern me all the more because
1 am a new Member in this Parliament., All
of you are aware I was sworn in only 3 days
back.

The first issue is something to which 1
will make a passing reference. There has
been considerable amount of controversy
about it in the morning. It kecps on raising
its head from time to time, for the purpose
of asserting itsclf; the assertion is totally
wrong and I will now state what it is. This
is a budget that has been prepaied by the
Government of Mysoie that was in power,
prior to the elections, Let us remcmber, the
clections have been held right under the
nose of the Government which was totally
and completely opposed to the ruling
Congress, which was contesting at that time,
and fighting with its back to the wall,
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Under these circumstances, when we
have becn told that the Members who have
been sitting here in this Parliament today
have got questionable antecedents, I don't
want to dwell at length. I know, 1 will be
stopped immcdiately. Today in the morning
I saw some of my colleagues have been
stopped. But I think, the Speaker, the
Deputy Speaker, every Member of this
Parliament, cannot allow this question to be
answered by a Member of the Cabinet or a
Minister. We should go to the genesis of
each one of us, whether he belongs to the
opposition party or the ruling party.

I only wish my colleague Mr. Krishnan
was not stopped so abruptly in the morning ;
1 don’t think it is correct to question our
very existence in this august House, It is an
insult not only to the Indian people but to
this House. Whether it is the ruling party
or the opposition party, every one who is
sitling here, has raison de'tre seats in this
House. 1 don’t want to go further into this
question.

I would like to dwell upon the measures
in this Budget. Ask our fcllow Members
fiom Mysore. M, M. V. Krishnappa told
that he supports it. Everyone of us know
the hardship of getting popularly elected
and the responsbility involved. (/nterrup-
fiont). 1 am speaking for the first time
after 23 years. We have waited far too long.
Let mec dwecll upon it at a later stage.
(Interruption)

Sir, T would suggest that thc populat
Government to run the Siate of Mysore
bears the full sympathy of all of us duly
elecied. I would take a moral responsibility.
We have to go stage by stage. Somebody
said, Mysore has creditable record of
performance. But with what are we
comparing ? We can’t compare it with other
States with ideal conditions for running on
good lines.

The only thing is that if the ideals of the
people who run the State are much better, I
think it will be run on a still better basis.
But this much is truc that the wcaker sections
in the State of Mysote, the economically
handicapped and the socially handicapped
did not have, and Jet me repeat, did not
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have, a fair dcal at
Government of Mysore,

the hands of the

As far as the Mysore bloc s concerned,
there 1s virtually no oppostion, and, there-
fore, T would say this in regard to the
Governor’s rule. After all, politics s the
art of the possible and it 1s not the art of
the desirable It 1s true that we waunt to
have represcntative gosernments everywhere,
cevery timc and every day. But then when
these repiescntative governments had lost
their representative character, what was 1o
be done ? If there was such a benign and
good government ruling in Mysore, what 1s
the reason why the people had voted the
whole of the i1uling Congress so totally back
to power at the Centre ?

MR. CHAIRMAN : Now, the lon,
Minister,

SHRI1 B. SHANKARANAND
(Chikodi) : May 1 have just onc o1 two
minutes 7...

MR. CHAIRMAN
there 1s no time left.

I am sorry Now,

SHRI M. V KRISHNAPPA The
Mysore budget 1s bigger than that of
Ornissa, Orissa was given 1] hours, Why

should Mysoie be given less time ?

THE MINISTIR OF STATE IN THE
MINISTRY OF FINANCF (5HRI VIDYA
CHARAN SHUKLA) . Shn Shankaia-
nanad had given his viewpoint {o e when
he was sitting with ine lieie a httle while
ago, and, thercfore, [ shall take that into
account,

I would hke to answer a tew major
questions on'y that have been raised m this
debate, For, it 1s only a vote on account
which is being taken for the next tour
months, and 1t is not the rcgular budget of
the Stae Government that 1s being passed
by the Lok Sabha, Wc are only having a
vote on account for the next four months,
and we hope that in the mcantime, (here
would be a popular government in Mysore
which will bring foiward a pioper budget
and have it passed by the clected represen-
tatives in the Mysore Legislative Assembly.
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Dr. V. K. R V. Rao had raised certain
important pomnts regarding certain political
matters and some matlers regarding his own
constituency. First of all, he mentioned
about the need for the formation of a
popular goveinment in Mysore 1le has been
a member of the Central Cabinet and he is a
semior and cxperienced politician. He knows
that the Central Government’s decision
rests mostly on the 1eport of the Governor,
which we receive from him If from a
particular State, a report 1s 1ecerved fiom the
Governor that popular government can be
formed and 1t will be stable, then the Central
Cabinet sits down and takes a decision
bated on the report ot the Governor

The teport of the Governor 1s the basis
on which the Umion Government takes a
decision So it 1s not proper to say that
therce could be any discrimination as between
UP, Mysore, Orissa or Mest Rengal T would
asstne the House that as far as the Central
Government are concerncd, we will take due
note of whatever the Governor has o say
m his repoit It the Governm of Mysore
says that a popular government can be
formed 1n the State, we will take a deusion
to instal one m the Statec Dr  Rao would
know that the Central Goveinment have
always been anxious not to carry on
President’s rule even for a day more than
ncwessary  There 1s no question of continu-
ing Piesident’s qule lor a day longer than
neoessary

Then he mentioned about the steel plant,
He will have noticed 1n the budget papers
that a provision has been made 1n the
budget 1 can assure him that theie will be
no delay in proceeding with 1t, even though
the foundation stone nmght not have been
latd  The construction of the three steel
plants will be proceeded with according to the
local nceds by the management and imple-
mentation will be taken up

As regards dry fauming, a project has
been taken up in Hadadali taluk i Bellary
District, with the assistance of the Ministry
of Food and Agr culture

DR.V K R. VARADARAJA RAO:
Only one aluk.,

SHR1 VIDYA CHARAN SHUKLA :
The Ministry of Food and Agriculture are
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taking up selected disiricts from cach state
for this project, depending upon the recom-
mendations of the local governments, these
districts  are selected carefully in con-
sultation with the Planning Commussion
and other bodis The Finance Minmstry
also comes nto the picture I am glad to say
that his distnict bhas been included in this

pioject

Shry Kalyanasundaram mentioned about
the Cauvery waters dispute The position of
the Central Government 1s that such matters
should be scttled by the concerned States
by bilateral negotiations in which we would
assist them as far as possible so as to enable
them to come to a speedy scttiement of such
questions which are of great importance

Another question raised  concerned
opening miore medieal colleges We  know
that the State of Mysore has alrcady 8
medical colleges The pioblem of unemploy
ment among the mudica! praduates 18 also
rarsting its head in Mysore 1 do not know
whether 1t would be uscful to divert the
lmited funds available for developmental
purposes to  opening  medical  colleges
especially when there are mote  useful
projects to be tahen up Jt would naturally
depend on consultations between the Stale
and Central Govcinments, das to how these
1esources can be best utihsed

Another hon membir  complamed of
slow industrialisation 1n the State 1 do not
think such a complamnt 1s tenable It cannot
be forgotten that theic are a number of
central undertakings hhe HAI, HMT, ITI
and BEL and scveial others established in
the State after independence

During 1970, 30 ncw industnal licences
were i1ssucd fo1 the State The provision for
industries has been increased from Rs 180
lakhs 1 1970-71 to Rs 350 lakhs tn 1971-72,
out of which Rs 50 lakhs are for industrial
cstates So as far as industrial growth gocs,
there 13 no slackenng

Shrn  Krishnappa  menuoncd about
electufication He was a2 Minister 1n Mysore
for some time and made valuable contribu-
tiony to the deévelopment in the State He
knows that almost 80 per cent of the
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population has been covered by electrification
in Mysore Theic me many more wvillages
which will be covered, 30,000 pumps are
gomng to be eneigised during the current
financial year A water supply scheme for
Bangalore city has been diawn up cosling
Rs 30-32 crores An outlay of Rs 7 crores
has already been made and I think Rs 1 crore
has aheady been sent on thn scheme Shn
Krishnappa made a demand

SHRIM V KRISHNAPPA I wanted
a Commussion of inquury to go into the fraud
of Rs 4 crores commutied mn that

SHRI VIDYA CHARAN SHUKLA
Such things should wait for the installation
of a popular Goveinment in the Mtate when
they can look nto it

Dr Rao mentioned about octron I
looked 1nto the spcech of the State Finance
Mmister when he made this announcement
He said theremn

‘I am happy to announce that we have
decided to abolish octron It will, however,
be necessary to piolect the revenue
tealised fromi it now by the local bodies
1 shall, theretoic, bring proposals before
the House lo1 an alternative measure to

be introduced <simultancously with g«
abolition’
This 15 the dcasion that the State

Government has taken As 15 well known,
during President s rule which 1s a temporary
phase 1n any states admimistration, we do
not normally take decisions which concern
matlers of poucy As a matter of faci, a
dcciston has been taken by the Government
of Mysorc and we have nothing against that
decision We only want that the popular
Government 1in Mysoie, when formed, should
woik out the details of the decision and
implement it 1n a proper manner

Another specific assurance that Dr Rao
wanted was regarding the harassmient of
voters, particularlv the weaher sections of
voters 1 his constiluency 1 think it 18 the
sacred and bounden duty of cvery civilised
Government to sec that when the citizens of
the country cxcercise their francluse in (he
hght of then decision and discretion, theie
should be no hatassment of any kind, and I
can assure hum that as long as the Central
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Government Is in charge of the admumstra-
tion of the State of Mysore, we shall not
allow any harassment to take place, and [
am sure that even after the popular Govern-
ment is formed in Mysore, there will also
not be any kind of harassment of any
section of the population

1 think I ha.,e covercd most of the
important points that were raised by hon.
Members and I request the House to vote
the demands and vote on account for the
State of Mysore.

MR. CHAIRMAN . The question 1s :

“That the respective sums not exceeding
the amounts shown 1n the third column
of the Order Paper be granted to the
President out of the Consolidated Fund
of the State of Mysore, on account,
for or towards defraymng the charges
during the year ending on the 3ist day
of March, 1972, in respect of the heads
of demands entered in the second column
thereof against demands Nos. 1 to 18,
20 to 27, 29, 30, 30B, 31, 31A, 32 to 48,
50, 50A, and 51 to 54.”

The motion vas adopted.

MR. CHAIRMAN :

“That the respective Supplementaty sums
not exceeding the amount: shown in the
third column of the Order Papar b:
granted to the President out of the
Consolidated Fund of the Stale of
Mysore to defray the charges which will
come in course of payment during the
year ending the 31st day of Maich, 1971
in respect of the following demands
entered in the second column thereof :

Demands Nos. 5to 7,9, 13, 17, 18, 20,
24, 27, 29, 30-A, 30-B, 31, 31-A, 33, 34,
37, 39, 40, 41, 44 to 48 and 52to 54."

The motion was adopted

The question s .

MYSORE APPROPRIATION (VOTE
ON ACCOUNT) BILL*, 1971

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
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CHARAN SHUKLA) : | beg to move for
leave to introduce a Bill to provide for the
withdrawal of certain sums from aad out of
the Convolidated Fund of the State of Mysore
for the scrvices of a part of the financial
year 197]-72,

MR. CHAIRMAN : The question is :

“That lcave be granted to introduce a
Bill to provide for the withdrawal of
certain sums from and out of the
Consolidated Fund of the State of Mysore
lor the scrvices of a part of the financial
ycar 1971-72.

The motion was adopted

SHR] VIDYA CHARAN SHUKLA :
1 1n roducef the Bill

I beg to movef

““That the Bill to provide for the with-
drawal of certamn sums from and out of
the Consohidated Fund of the State of
Mysoie for the services of a part of the
financial year 1971-72, be taken mto
consideration

MR CHAIRMAN : The question 1s @

“That the Bill to provide for withdrawal
of certarn sums from and out of the
Consohidated Fund of the State of
Mysore for that services of a part of
the financial year 1)71-72, be taken into
consideration,”

The mo'ion was adopted.

MR. CHAIRMAN :
up the clauses,

1 shall now take

The question 1s :
“That clauses 2, 3, the Schedule, clause 1

the Enacting Formula and the Title stand
part of the Bill.”

The mntion was adopted.

*Published in Gazette of India, Extraordinary Part I1, section 2, Dated 29-3-71.
tIntroduced with the tecommendation of the President.
iMoved with the recommendation of the President



